39 Written Answers MARCH 13, 1979 Writien Answers 40
. (%) @ _gwt W wem el el aur v a4 , nafl,
% mw R W et e oW tﬁmﬁuﬁdﬁtw
W ow g o oft of, @ ser qeam wof, axd T gy ww afafufa w0
w aa s § i ag gk w1 e iﬁwmgmﬁﬁ foerdy,  wify
s & iy ? faftrlf o wpmr ¥ Mg Pere f
ovar &4

,  vamw st gdes  sd TN W WEaW & I g

(ot gwadt amn agow) (%) aw= Ty Tde, win:rw (m@ﬁmmﬁ)

wg JuvEel & Amtss i
Tt W g Wfwaw
qwo Yo Wo ) Y wamgar ¥ sa F W
wrr fivar w1 B oheifis gaviteeTRY
W oot W oawTagw ¥ whw af &
orft | wafg T4 Awifvs w3 govivrm
ot goarf & sieifre afR e
ooy Rfem A & afifor fava R e
o w1 o A Isa

(w) aw & awor Qw9 & 3w
oy W qTAT 209, wvfirs/sinfeas

Wi g * I @ wdiirsft dfi
were 9 fF wrir & g @ qg  affeg
wT Ry & fe vy sTont @ Wd

Release of Advertisiements to Evening
Daily Newspapers

*321. SHR C. R. MAHATA: Wil the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to
release advertisements to these Hindi
and English Evening daily newspapers
whose circulation is more than 1000.
a day and having four pages, size 50 x
38 cm in the interest of greater pub-
licity {0 the Government’s programmes
and policies;

(b) if so, the details thereof; and
(c) if not, the reasons therefort

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). In order to qua-
lify for release of Government adver-
tisements, a daily newspaper, whether
evening or morning edition, is required
normally to have a tirculation of 2000
copies per publishing day and a size ¢f
not less than 45 cm. x 7 standard
column width, and should consist of a
minimum of 4 pages, Relaxation m the
matter of minimum circulation 1s, how-
ever, given in the following cesesi—

(a) In the case of Urdy and Sindbi
papers, the minimum paig circulztion
‘of 1,000 copies will qualify for Glow~
emment advertisements, ’

(b) In the case o specialised,
scientific and techmical joirnals, the
minfmure  paid  clreulathon of "SR
topley wili qualify for Goverdlueins
advertisementy,
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{c) In the case of Sanskrit papers
apd papers published especially in
the buckward, border and remote
areas or in tribal languages or pri-
marily for tribal readers, the mim-
mum paid circulation of 500 copies
will qualify for Government adver-
tisements,

Exceptions, in the matter of produc-
tion standard, are also made in the case
of newspapers/periodicals being pub-
lisheq in tribal languages or for tribal
audience.

Release of advertisements in accord-
ance with the above criteria provides
for adequate coverage for Government
programme and policies,

Bullding of Super Market by Poona
Cantt.

3001. SHRI R. K. MHALGI: Wil
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleaged to state:

(a) is it a fact that Cantonment
Board of Poona Cantonment (Maha-
rashtra) is bullding a Super Market.
cum-~Commercial Building at General
Thimayya Road, Poona, cost of which
is estimated to be about Rs, 49 lacs;

(b) is it also a fact that five peoples’
representatives on the said board out
of 7 have duly submitted note of dis-
sent and that the same dissent note
wag not even accepted by the Presi-
dent of the Board;

(c) is it also a fact that no tenders
for construction work were called for;
and

¢d) 1t so, what sction Clovernment
propose to take in near proximity?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) No, Sir.

{b) A propossl from an architeets’
firma for construction of a private Super
on Defence

Masket-cumGiics. Building
ang 4t & govt-of approximately .. Bs.

48 lakhg was considereq in the Board’s
meeting on 1-11-1978 and 12-1-1979 and
it was decided to accept it in principle.
Three out of seven elected members
dissented from the decision. The
President of the Board did not ace
cept the written note of dissent as it
was submitted three days later., Sub-
sequently, on the advice of the GOC~
in-C the written note was accepted by
the President of the Board angd it 20rmg
part of the record.

(c) No tenders have been called Ior
construction work because the Board
has to obtain Government sanction for
the use of the land and to the propo~
sal before the scheme ig undertaken
by them.

(d) No action is required to be taken
by the Government at this stage as
no proposal has been received,
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